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Date of Hearing/Decision : 30/01/2024
Final Order No. 50141/2024
Binu Tamta
The learned Authorized Representative for the Revenue has

submitted that the matter has been settled under the SVLDR

Scheme. Accordingly, the appeal is dismissed as withdrawn.

(Dictated & pronounced in open Court)

(Binu Tamta)
Member (Judicial)

(Hemambika R. Priya)
Member (Technical)
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